28! RW! Wt'

PAPERS LAID ON THE TABLE—-
Contd,

NOTIPICATION RE. REDUCTION IN EXPORT
DUTY ON CARDAMOM

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): I beg to lay
on the Table a copy of Notification
No. 123/80-Customs (Hindi and Eng-
lisph versions) published in Gazette of
India dated the 20th June, 1980 to-
gether with an explanatory memoran-
dum regarding reduction in export
duty on Cardamom, under section 159
of the Customs Act, 1962. [Placed in
Library. See No. LT—939/80]

MR. CHAIRMAN: Now the hon.
Minister of Railway will reply. He
may please reply while sitting, be-
cause he is not well.

14.06 hrs

RAILWAY  BUDGET, 1980-81—
GENERAL DISCUSSION—Contd.
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Sugarcane

Fresh vegetables and fruits includ-
ing banana.

Onions

potatoes

Milk

Medicine

Safety matches and

Fodder.

These are to be exempted from the
proposed 15 per cent additional sur-
charge,
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be no increase on passenger fare upto
100 K.M. in second class. (Interrup-
tions.)
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Dethi High Court 306
(Amdt.), Bill

wr, IR D8 s faar P & 9w
H1 Tt W I T FH,

SHR1 N. K. SHEJWALKAR (Gwa-
lior): I raised two basic issues and
the Minister has not been kind enough
to refer to them,

MR. CHATRMAN: You may please
meét him afterwards and he may re-
ply to those points,

15.18 hrs.

DELHI HIGH COURT (AMEND-
MENT) BILL

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Chairman, Sir  the Delhi High Court
was established under Section 3 of
thg Delhi High Court Act, -1966.
Under Section 5(2) of the said Act,
the Delhi High Court had ordinary
original civil jurisdiction in every
suit the value of which exceeded
Rs. 25,000/- After the establishment
of the High Court, it was found that
the limit of Rs. 25,000/~ for civil
suits was too low for a metropolitan
area like Delhi and that the High
Court had started accumulating ar-
rears. In the interest of speedy dis-
posal of work, the Act was amended
in 1969 raising the limit of its pecu-
niary jurisdiction from Rs. 25,000/-
to Rs. 50,000/-. The arbitration juris-
diction of the High Court under the
Arbitration Act, 1940, was also corres-
pondingly raised to suits whose value
exceeded Rs. 50,000/-.

Even after the monetary limit was
raised from . Rs. 25,000/~ to Rs.
50,000/-, arrears of original civil suits
continued to accumulate and they
have gone up from 1017 at the .end of
1970 to 3166 on 30th June, 1978 and
3610 on 30th June, 1979. Having re-
gard to the present wvalue of money
and the increaging arrears in the High
Court, it is considered necessary that
the present” imit ~ of Rs. 50,000/-



